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CENTRAL ELECTRICITY REGULATORY COMMISSION 
New Delhi 

 
Petition No. 226/MP/2023 

 
Subject  :  Petition under Regulation 86 of Central Electricity Regulatory 

Commission (Conduct of Business) Regulations, 1999 and 
Regulation 25 of the Central Electricity Regulatory 
Commission (Terms and Conditions of Tariff) Regulations, 
2019,  seeking approval for establishment of transmission 
line stores along with associated infrastructure for 400 kV D/C 
Teesta-III- Kishanganj transmission line of Teestavalley 
Power Transmission Limited. 

 
Date of Hearing   :  15.3.2024 
 
Coram   :  Shri Jishnu Barua, Chairperson 

Shri P. K. Singh, Member 
 

Petitioner   : Teestavalley Power Transmission Limited (TPTL) 
 
Respondent   :  PTC India Limited and 13 Ors. 
 
Parties present  :  Shri Anand K. Ganeshan, Advocate, TPTL 

 
Record of Proceedings 

 
  
 The Petitioner, an inter-State Transmission Licensee, is a Joint Venture Company 
of Powergrid Corporation of India Limited (PGCIL) and Sikkim Urja Limited (SUL). The 
Petitioner has been entrusted with the responsibility of Construction, Operation & 
Maintenance of 400 kV D/C Teesta III- Kishanganj transmission line along with two line 
bays and two 63 MVAR switchable line reactors at Kishanganj Switchyard as part of the 
master plan for evacuation of power from 1200 MW Teesta III HEP as well as other hydro-
electric projects in the State of Sikkim.  
 
2. The learned counsel for the Petitioner submitted that the instant petition is for in-
principle approval of the Additional Capital Expenditure (ACE) under Regulation 25 of the 
2019 Tariff Regulations for the establishment of transmission line stores and associated 
infrastructure.  He further submitted that no reply was received from any of the 
Respondents.     
  
 



 

RoP in Petition No. 266/MP/2023  Page 2 of 2 

 

3. After arguing the matter for some time, learned counsel for the Petitioner urged the 
Commission to post the matter after some time. 
 
4. After hearing the Petitioner, the Commission directed to post the matter for further 
hearing on 6.6.2024.  
 

By order of the Commission 
 

sd/-Sd/ 
(V. Sreenivas) 

Joint Chief (Law) 


